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Record of Proceedings

Case was called out for virtual hearing.
The representative of the Petitioner made the following submissions:

a. The instant petition is filed for truing up of transmission tariff of 2014-19
period and determination of transmission tariff of 2019-24 period for in respect of
Communication System for DVC under Expansion/Up- gradation of SCADA/EMS
System of SLDCs of Eastern Region.

b. The subject transmission asset achieved COD on 10.10.2017. The
Commission vide order dated 5.4.2019 in Petition No. 107/TT/2018 approved the
tariff for subject asset for 2014-19 tariff period. The other part of the asset i.e.
Communication System for BSPTCL under Expansion/ Up-gradation of SCADA
EMS System of SLDCs has not yet been completed. However, for the
communication links which has been commissioned in 2014-19 period, the
Petitioner has filed tariff petition vide Diary No. 283/2021. Balance elements are
anticipated to be commissioned during 2019-24 tariff period.
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C. Details of admitted cost and Additional Capital Expenditure (ACE) have
been given in the petition.

d. The subject asset was commissioned in October, 2017 and its cut-off date
iIs March, 2020. Actual ACE incurred during 2014-19 tariff period is given in the
petition. Completion cost of the subject asset is within the apportioned approved
FR cost and as such there is no cost over-run.

e. ACE claimed during 2019-24 is on account of work completed within the
cut-off date.

f. Reply to Technical Validation letter has been filed vide affidavit dated
10.9.2021 which contains Form-13, Investment Approval and Liability Flow
Statement.

g. No reply has been received from any of the Respondents.
After hearing the Petitioner, the Commission reserved order in the matter.
By order of the Commission

sd/-
(V. Sreenivas)
Deputy Chief (Law)

RoP in Petition No. 419/TT/2019 Page 2



